DISTRICT MAGISTRATE  OFFICE GHAZIABAD
Letter No :- Q442 /ST-ADM(City)/2022 Dated |5 -11-2022

To.
The Registrar,
The National Green Tribunal,
Principal Bench,
New Delhi,

E-mail- judicial-ngt/@gov.in & ngt.filling(@gmail.com

Sub: Compliance report in compliance to order passed by Hon’ble NGT, New
Delhi on dated 16-08-2022 in matter of O.A. No. 216/2021, (l.A. NO.

160/2021), Ved Prakash Aggrawal Versus District Magistrate Ghaziabad
& Ors.

Sir.
With reference to the above subject mentioned above, in compliance to the
order passed by Hon’ble National Green Tribunal, New Delhi on dated 16-08-2022 in

matter of O.A. No. 216/2021, (l.LA. NO. 160/2021), Ved Prakash Aggrawal Versus District

Magistrate Ghaziabad & Ors. the compliance report is submitted for your kind perusal and
necessary action please.

Yours Sincerely

Additional Distri¢t Magistrate (City)
“gr Qhatgbad (77R)
WRATER
Copy to:
1- District Magistrate, Ghaziabad .
2- Standing Counsel, Hon’ble National Green Tribunal on behalf on District

Administration, Ghaziabad for perusal and necessary action.

P

Additional District Magistrate (City)
Ghaziabad
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Subjéct: Detailed Pointwise Report in respect of compliance of order
passed on 09-06-2022 in OA-216, 20121, Ved Prakash Agarwal
Versus District Magistrate, Ghaziabad & others, decided/pending
before the Hon’ble National Green Tribunal, New Delhi.

Point No. 1: Statement is true. Sir, it is to state that the report has been
submitted after due promt spot inspection by the then Officers

~ concerned.

Point No. 2: The report was called from the G.D.A /Irrigation Department
according to the Directions vide order dated 01-09-2021according to
which at present there is no encroachment on all the three places [.and
Craft/A.T.S/Colambia Asia Hospital (Photographs of the Spot
Inspection by the Officers are enclosed.)

Point No. 3: Statement is incorrect. Nothing material fact has been
concealed in the report, because Ved Prakash Agarwal has alleged the
encroachment on Land Craft/A.T.S/Colambia Asia Hospital. On the
basis of complaint made in 2018, the encroachment was removed by
the Irrigation Department on the basis of the complaint at the same
time. :

Point No. 4: According to the Directions of the Hon’ble Court, the report
was submitted within a month. The report was submitted by the

- District Magistrate according to the directions of Hon’ble N.G.T. New
Delhi without any delay.

Point No. 5: Statement is true.

Point No. 6: Statement is true, on some part, Road has been constructed
by the G.D.A. Regarding transfer of 22.82 Hectare land of Teekri
Rajbaha, the correspondence is in progress between G.D.A. &
[rrigation Department since 2009,

Point No. 7: Statement is incorrect.

Point No. 8: There is no encroachment on Land near Craft/
A.T.S/Colambia Asia Hospital on the land of Rajbaha. Road was
constructed.on some part of Teekri Rajbaha by Ghaziabad Developme
t Authority in the year 2009 on a land measuring 22.82 Hectare. in
respect f which the correspondence is in progress with Ghaziabad
Delqpment Authority..A report was called by the Hon’ble District

' Mag1st.rate. Ghaziabad jointly f_rom Ghaziabad Development Authority
and Imgatpn Department. As in 2018, a complaint was made by Land
tChraft’ regar@mg some t"emporary. encr‘qachment which was removed at
enirzc;?;mtg:te itl:);hgi{v1ng;' a nlotlce. Smce‘ then til] today, there is no

5 s regard, a report has already been submitted.




Point No. 9: The statement is true. The information regarding Rajbaha
was required through R.T.I. by Shri Ved Prakash Agarwal which was
provided to him. The length of Rajbaha in District Ghaziabad is about
20 miles. Complainant was made regarding encroachment by Shri Ved
Prakash Agarwal in the Land Craft/A.T.S/Colambia Asia Hospital
which is about vne Mile. Hence the report as required was provided to
him. As the correspondenc is in progress with Ghaziabad
Development Authority regarding the transfer of 20 Miles. hence no
report has been submitted regarding the same, but the Hon ble Court
was made aware in this regard in the report.

Point No. 10: The report is bing submitted regarding Land
Craft/A.T.S/Colambia Asia Hospital.

Point No. 11: The Teekri Rajbaha falls in the Sewer Dasna. The [rrigation
Department has a Land Plan of Teekri Rajbaha. on the basis of which
the inquiry is made. Other documents of Teekri Rajbaha are available
in the Revenue Record of Revenue Department.

Point No. 12: Statement is incorrect.

Point No. 13: Teekri Rajbaha is used for irrigation, but since last 30
years, now there is no requirement of irrigation due to urbanization,
due to which some part of Rajbaha has been used by the G.D.A..
Ghaziabad for construction of Roads in the interest of public.

Point No. 14; No comment. The main purpose of Rajbaha is irrigation.

Point No. 15: Whereas the complainant has complained regarding the
inquiry of Land Craft/A.T.S/Colambia Asia Hospital.  The
-encroachment was removed by the Department at the same time..

Point No. 16: The Statement is incorrect.

Point No. 17: Statement is not admitted as regarding the complaint the
encroachment by Land Craft/A.T.S/Colambia Asia Hospital was
removed immediately. At present, the permission of Pulig in front of

the all three rmeies has been given by the Department/

Upper City Magistrate (Thind) Executive Engineer Executive Engineer
Ghaziabad Meerut Block Ghaziabad Development
Ganga Canal, Meerut. Authority,

Ghaziabad.




Brief Details:

Rajbaha Teekri comes out of 84 Miles 3 Furlong of Ganga Canal.
the total length of which is 29.400 Miles from which the
irrigation has been done in District Meerut and Ghaziabad. In
District Meerut, 23.75 Miles irrigation is done and in District
Ghaziabad, 20.99 Miles irrigation is done. At present irrigation of
23.75 Miles is done by Rajbaha Teekri. Remaining 5.65 Miles is
not useable due to urbanization, wherein no irrigation has been
done since last 20 years. The matter regarding transfer of 5.65
Miles has been in progress since last 12 years, in this regard with
Ghaziabad Development Authority, Ghaziabad. In the Meeting
headed by Chief Secretary, U.P. Government, held on 27-09-
2011, for the transfer of unuseable land of Irrigation Department
in 16 District of U.P. measuring 22.80 Hectare land situated
District Ghaziabad in urban areas in the control of Development
Authorities/Avas & Vikas Parishad, The said meeting was held in
presence of the Higher Authorities, wherein the committee has
directed that “after fixing the rate by the District Magistrate,
Ghaziabad, regarding the 22.80 Hectare Land of Urban unuseable
land, after receiving the cost, the transfer proceedings be done”
wherein no consent is made till now. In the hop of mutual
consent, the Ghaziabad Development Authority, Ghaziabad has
already constructed the Road for the public interest on unuseable
land in the year 2011. In this regard, the correspondence is in
progress for the transfer of land.

Shri Ved Prakash Agarwal has complaint regarding encroachment
by Land Craft/ATS/Colambia Asia Hospital on Teekri Rajbaha,
which was already removed by the Irrigation Department in the
year 2018, of which the report has already been submitted to the
Hon’ble National Green Tribunal, Delhi. The spot inspection has
been made many times by the Inquiry Committee constituted by
the District Magistrate, Ghaziabad including Upper C it:\’
Magistrate  (Thind) Ghaziabad, Ghaziabad Development
Authority and Irrigation Department and its report was submitted
to the Hon’ble National Green Tribunal, Delhj through District




e

Magistrate, Ghaziabad. In respect thereof the Case No. A.O .-
102020 filed by Ved Prakash Agarwal has been decided.
Thereafter. Shri Ved Prakash Agarwal against filed A.O. No.
216/2021 hefore the Hon'ble Court, report of which is being
submitted attached herewith

Hence it is prayed that the cage filed by Shri Ved Prakash [Agarwal
be ep/osited in the office.

Executive Engineer Executive Engineer Upper City Magistrate (Tywhd.)
Meerut Block Ghaziabad Development Ghaziabad.

Ganga Canel, Meerut. Authority. Ghaziabad.
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